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FORTY-FIFTH REPORT
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L the Chairman of the Committee on Private Members' Bills and Resolutions, ha
been authorised by the Commitiee to present the Report on their behalf, present thi:
Forty-ifth Report.

2. The Committee met on the 10¢h March, 1969, for—

L Allocation of time to the Resolutions sct down in the List of Busines
Friday, the 14th March, 1969 ' for

I1. Clamification and allication of time for discussion of the Indian Penal Cade
(Amendment) Bill, 1969 (Substitution section  309) Shri Virbhadra
Singh, M.P., under Rule (1) (b) and (1) (c) of the Rules of Procedure.

I11. Examination of the Constitution (Amendment) Bill, 1969 (Amendment of
article 280) by Shri Shiva Chandra jha, M.P. under Rule 294 (1) (a) of the

Rules of Procedure.
Allotment of time to Resolutions

8. The Members whose Resolutions had been included in the List of Business for
the 14th March, 1969 had been invited to present their views on the Resolutions before
the Committee. Shri Vikram Chand Mashajan attended the sitting.

4. The Committer recommended the allocation of time as follows: —

(1) Resolution reganding Status of Himachal Pradesh.

COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS \
ving
this

1§ houn.
(27 Resolution regarding Diplomatic relations with lirael 1} houis

Classification and Allocation of time to Bill

4. Shri Virbhadra Singh, the Mcmber incharge  of the Indian Penal Code
(Amendment) Bill, 1969 (Suliststution of section 309) had been invited to present belore
the Caomnntter hiv views un the Rill He attended the sitting

8. After comidering all asperts of the Bill, the Committee placed it in category B and
allotted 1§ hours for its discusion.

Examination of the Comstitution (Amendment)y Bill, (99 (Amendment of article
280) by SAri Shiva Chandra Jha.

6. The Member incharge of the Bill had been invited to be present at the sitting
He did not attend the sitting.

7. The Bill seeks to amenid article 280 of the Constitution in order 1o provide for the
constitution of 3 permancent Finance Commission.

Alter comidering all aspecis of the matier, the Committee recommended that the
Member might be permitted 10 move for leave to introeduce the Bill.

Recommendations

8. The Committee recommended that—

(i1 the allocation of time to resoiutions, s shown in paragraph 4 above, be agreed
tn by the House:

(ii) the categnrisation and allocation of time to Bill as shown in para 3 above
be agreed to by the House; and

(iii) Shri Shiva Chandra Tha be permitted 0o move for leave 0 introduce his
Constitution (Amendment) Bill.
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